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THE MINISTER OF LABOUR AND
■JlEHABILITAriON (SKRI RAGHU- 
NATHA REDDY); (a) Yes, Sir.

(b) A statement containing a sum- 
imary of the main conclusions and
controversy and there is nothing more
of the Sabha. [Placed in Library.
See No. LT-4221/73.]

(c) The Report will be considered
by the Employees’ S tate  Insurance
Corporation at its meeting to be held
in March, 1973. The matter will be
examined further in the light of the
■views of the Corporation.

-Arrears of Provident Funci of Coal
Mines Employees

*59. SHRI SHASHI BHUSHAN: - 
SHRI R. P. ULAGANAMBI:

 ̂ Will the Minister of LABOUR AND
‘HEHABILITATION be pleased to stale:

(a) the total amount of arrears of
provident fund with the employers of
icoal mines;

(b) the effective steps taken to rea-
• Jise the provident fund arrears; and

(c) whether it is proposed to amend
tte Coal Mines Provident Fund Act
suitably to make the penal provisions
more stringent with a view to expedit
ing the recovery and if so, the main
features thereof and when such a legis
lation is likely to be introduced?

' THE MINISTER OF LABOUR AND
I JIEHABILITATION (SHRI RAGHU- 

NATHA REDDY); (a). The Coal
Mnes Provident Fund authorities have
reported that Ihe arrears of Provident
Fund amounted to Rs. 11.76 crores as
•on 30-9-1972.

(b) Legal action by way of- prose
cutions an.d recovery proceedings a 
generally taken to recover the arrears.
Pending, certificate cases are being
vigorously pursued by the Coal l\iines
Provident Fund' authorities for re

' covery of. arrears. Special Certificate
, Officers have been appointed for this

purpose at Dhanbad and' Asansol.

Arrangements have also been made to
file claims before the Commissioner
for Payments of Compensation under
the Coking Coal Mines (Nationalisa
tion) Act, 1972 as soon as he starts
functioning for realising arrears of
provident fund.

(c) Proposals to make the penal
provisions in the Act more stringent
are under consideration. It is proposed
to introduce necessary legislation in
this behalf as soon as the proposals
are finalised.

Visit to Teheran by Principal Secretaiy 
to I’rime Minister

*60. SHRI RANABAHADUR
SINGH: Will the Minister of EX
TERNAL AFFAIRS be pleased to
state:

(a) whether the Principal Secretary
to the Prime Minister has been to
Teheran recently;

(b) whether he was in Teheran on
an official visit; and

(c) the facts thereof?

t h e  m i n i s t e r  o f  s t a t e  in  TH 3
m in is t r y  o f  e x t e r n a l  a f f a i r s
(SHRI SURENDRA p a l  SINGH); (a)
Yes, Sir.

(b) No, Sir.

(c) Does not arise.

Allotment of Cars and Scooters to 
Government Employees

. 402. SHRI R. V. BADE;

SHRI HUKAM CHAND KACH- 
WAI;

Will the Minister of HEAVY IN
DUSTRY be pleased to state;

(a) the number of scooters and cars
allotted to the Central Government
employees during 1971-72; and

(b) the numoer of scooters and cars
expected to be released to the Gov
ernment egiployees from Government
quota during 1972-73?
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THE D E P U T Y  M INISTER IN THE 
M IN ISTR Y O F H E A V Y  INDUSTRY 
(SH RI SIDDH ESH W AR P R A SA D )
(a) and (b). The required information 
is  given  below:—

Allotment
made

during
1971-72

Expected 
to be 
allotted 
during
1972-73

Cars

Fiat (Premier
President) • 1534

Ambassador • 1024

SCOOTERS

Bajaj Scooter • 6412

Lambretta Scooter • 4914

1605

1056

8960

4918

M ini Steel Plants

403 SHRI AR VIND  M. P A T E L : W ill 
the M inister of STEEL AN D  MINES 
be pleased to state:

(a) the number of m ini steel plants 
in India w ith their location; and

(b) the number of m ini steel plants 
likely  to be set up during the Fifth  
P lan  period. State-wise?

TH E D E P U TY M INISTER IN THE 
M IN ISTR Y O F  STEE L AN D  M INES 
(SHRI SUBODH H A N SD A ): (a) The 
Question presum ably refers to the 
tin its licensed for m anufacture of steel 
ingots/billets through electric furnaces 
b y  conbentionel or continuous casting 
process. A  list of 25 units so far 
licensed, indicating their location etc, 
is laid on the Table of the House. 
[Placed in Library. See No. L T -4222/ 
73.]

(b) Governm ent presently have no 
p lan  to set up such units them selves 
during the F ifth  P lan  period but may 
exam ine on m erits proposals received 
from  State Industrial Development 
Corporations and private sector to set 
up plants in public/joint sector, after 
taking into account inter-alia the 
dem and fo r  rero llab le  m aterial, a v a il
a b ility  o f scrap techno-econom ic and 

-other prevelant factors.
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